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TRIPURA BILL NO.3 OF 2016,

THE TRIPURA APPROPRIATION (NO.2) BILL 2016 [VOTE-OIV-
ACCQUNT] (THE TRIPURA BILL NO,3 OF 2015).

A
BILE

fo provide fér the withdrawal of ceriain sum from and ou! of the
Consolidated Fund of the State of Tripura for the Services of o part of the

financial year 2016=17.

BE it enacted by the Legislative Assembly of Tripura in the sixty-six
year of the Republic of India as follows:

Short Title

Withdrawal of a sum of
R5.3264,21,58,000/- oui of
the Consolidated Fund of
the Siate of Tripura for a
part of the Financial

Year 2016-17.

T . Approprintion

L

This Act may be called. the Tripma
Appropriation Act, 2016,

From and out of the Consolidated Fund of
the State of Tripura, there may be
withdrawn  sums  not  excecding  those
specificd in eolumn-3 of the Schedule
amounting in the aggregate to the sums of
Rupees ithree thousand {wo hundred
sixty-four crore twenty-ong lakh fifty-
cight thousand only towards defraying the
several charges which will come ificourse’
of pavment during the financial year 2016-
17 (hereinafter referred to as the said year)
in respect of the services and purposes
specified. in column-2 of the said Schedule.

.. The sums authorized to be withdrawn from

angd out of the Consolidaied Fund of the
State of Tripura by this Act shall be
appropriated for the services and purposes
expressed in the Sthedule in relation 1o the
said vear. lo-
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A

THE SCHEDULE
{See Section (2 & 3)
Tripura Bilt No.3 of 2016
: ) ! {Re, In lakhs)
) i 3 _ ]
: i : i : Sum Not oxceeding :
I Rs,
i ~ Charged an the ' .| Grang
of jGerviees and porposes :
Votea] T EF Consolidated Fund Voted by Aspombly Total
_ Revenue | Capltal Total Revente Capital Total
L iDepartment of T ' :
Parlismentary Affairs 456 0.00 456) 52526 0.005 52526 - s20.82
2 |Governor's Seerctariat 93.50 0.00]  93.50 008 - 000 0.00 93,50
3 GeneraiA&nﬁniStration : ; ' -
{8.4) Deperuncnt 0.00 0.00 0.00) 112151 2992] 115143 115143
4  |Election Department 0.00 0.00 6.00) 34216 0.00]  24216]  342.16
5 [faw Department 0.00{ . 000 000 (59568 120574 289142] 289142
5 [Rovenuc Department 0.00 0.60 0O0] 392278 950.850 487764  4873.64
- ' I ' T '
»  |Gencral Adminisiation . L .
* AR Degartuons 8.00 0.00 4.00 7045 000 70,45 70.45
8 [General Administration i .
(P&T) Dopartment Heort ool ugort  nsdl o oo00|  1isal  1aeso
TRS8.0) & !
¢ {Stotistical Department oopl 000 0.0  179.55 000} 179.58]. 17059
j0 |Home(Police) 0.06). .00 0.00] 2477452  1408.72 26183.24] 26183.04
Department f i
; 11 {Teansport Department 0001 000) 000 60975 . 39400 10038 100384
s Co~operation o ' b o
& 12 e 31.08 2 A ase21] w4558 sovy 68.5.1.0
' 13 |Public Works (R&R) S T ' -
Department 1631.25] 28%.00_ 4806.250  6642.92] 10169.93 16812.35) 21318.60
14 [Power Department c'o'oz © 900 000}  197188f 125084 s20272]  aza07s
i I .
15 IBW{WR) Departmont
WFRiPep se.50f 82501 119.60) 2060.89] 70113 arspon 4881.02
T3 Bealth Departmens | T i , ]
wed  arrol 6864 491721 174m.04 6660.15% 6728.79
S— ‘ 5 i
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(R, In takis)
i 2 . 3
Sum Hot exceeding
Vo, Charged o ih émnrl
of |Services and oses Afgad onthy
Votes PR Consclidated Fund Valed by Adkenibly Total
) Revenue | Capital Total Revenus | Cepital Totn]
Information, Cultural ' ' v :
17  |Affairg & Tourism 0.00 0.00 HAN] 633,65 48.058 £87.30 687.30
Depgrt‘mem
General Administration ‘ ‘ :
18 (Political) Depafmleht .00 0.00 0.00 52._61 0.00 52.61 - 52,61
19 [Tribal Weltare , P —
Department 0.00 0.00 6.00 20546,95] 39597.99/ 60144,94 60144794
20 |Welfare ol SCs, OBCs | ' o ' _
A ' 0.00l  000]  000] 7574.46[ 15804.02 23468.48| 23468.48
21 {Food, Civil Suppiics & AL T
CHtisiiter Alloins 000} 000 o000l 205573]  s9.64] 211537] 21587
2 [Reietd Rehabilitation 0.00] 000|000 76269 000]  7T6269]  762.69
epartment : '
gy {PanchaystlRy 000  000] 000 5217.59]  66.09] s2es6s]  s9s36n
Department D4t
24 tIndustries & (R ; T 5
Commerce Department}  ©00] 000/ o000l 1030.62f  se0.us| 161077 161077
‘i5 Industries & ]
Commerce (HH.& 0.000  000f  000] 57368] 17577 749450  749.45
26 [Fisherics Department 3.00 0.00 3.00|  935.69 3043 966.12] 969,12
Agriculture ' i _ ' ‘ »
27 43.45) . 16.67, 54,12 4650.82( | 2461.44 7121.26] 7175.38
Department T
Horticulture , :
28. Department 0.50 .00 (.50 ‘1725.95 28.43 1755.38 1755.88
29 |Animal Resonrce o - -
Development .00 0.00 8,00 1677.20 105.42 1782.62 1782.62
30  (Forest Department 0,00] 0.004 0.00] 1935.02 400.00§. 2335.02| 2335.02
31 [Ruxal Developiment 1 | o : -
Department 0.00 - 9,00 0.0@ 3303.66 0840.54] 1314430 1314430
32 {TRE &PT.C. o )
Department 0,00 0.00 3.00 521.9% 25.00 546,96 546,96
33 {Science, Tech, &
[y 000]  000)  000) 15279  26203] 41482 41482
W State H@Mg and Co- ’
Ordination Department 0.00 0.00 .00 71.01 227.94 ' 304,95 304.85

4
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{Rs. In lakha)
1 2 3
' ) Sum Not excgeding
. Charged on th e Grand
of |Bervices and purposes : Rrged oo the :
e purpos Comuoiidated Fund ﬁ:atea by Asgembiy Total
: Revenve | Uapital | Total [ Revenve | Capital | Total
Uzhan Development ' e
qE‘ 5 . ‘P" brd :
3 et 2563 1219 37.82 13‘710 $4| 2045 fg 4756.33] 4794 1.5
e |Home {Jal] 3 | -
N s et 6.00 8,00 DOO]  497.22)  158.87)  656.09) 656,09
a7 {Labour Organisation 0.00F 000 0.00[  401.96 0,000 40196  401.96
Gh [Printing & ¥ A e
33 |Swtionery) 0.00 0.00 0.00{ 31835 §7.500 370750 87095
. Department _ 4
38 |Education {Higher) - o ' '
Departzaent 6800 .00 0.00 31917 83625 d945.42] 304540
40 |Education (School) 3 A o o _
0.00 0.00 000 3841262  1533.40] 3604603 36946.02
Department 7 :
41 {Educstion {Social} P ; .
S, . e.00{ 000 0.00]  7503,20 a421]  79s7.all  ToBT.4l
g7 [Education (Sports & - 1 '
¥.P) £.00 0.00 000y 1470.86( 15458  163444] 163444
43 Pinance Department - { 19167.25! 8292.15] 27458.40] ,25550.88 31.25] 25582.13] 53041.53
44 Hnstitutional Finance 0.00 .00 0.00 73.01 0.00 73.01 73.01
43 Iaves and Excise 0.00 0.00 cgo| 36538 4408 410360 41036
46 {Tressuries 0.001 0.0 000l 1727 0.00{ 172751 17475
47 1¢.M.Secretariat 8,00 0.00 0.60 2029 0,00 2092 2023
43 |High Count 241,94 0.00[ 341.94 0.00 0.00 000 34194
gy (CueBeiE 0.00 0.00 pool 141689 192000 160883 160289
Urganisalinn . | ]
50. 1Civil Defence 6.00] 000 0.00 7.40 6.00 7.40 7.40
51 |Public Works (DWS] T : '
N pecnE 0.00 0.00 000 246932 2097.20| 46652 486652
5p [FEmily Welfire and s7s0] 000 s7.sol svoess| 4p1zos] ovimssl 980624
Preveptive Medicine .
Tribal Welfare . ]
; 0.00 0 62.58 0.0 62.5 62,58
53 (Research) Department om 8 b 6 L B
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{Rx. in lafkhs)

1 2 3

) Sum Hot exceeding

Hak Oh, d on th R Crand

of |Bervices and purposes farged o the s

Yotes puryp Condsildated Fand YVoted by Assembiy Totnl
Hevenue | Capltal Tothal Revenue Capitel  Total
54 ga"f".“"s_m‘d Hetiers -0.00 0.00 0.00 47.23 0.00 A7.23 47.23
rginisanon ) 3

55 |Employment 0.00 0.00 .00 117.64 0.00 117.64 117.64

56  {Information Technology Q.00 (.00 .00 39.05 284.07 32412 33312

7 O e os0{ .00 cool  466.29]  o3seo| 140s.18] 140519
Department
Home {I*3L, PAC, Prose-

58 [cution & Co-ordination 0:00 0.00 .00 80.93 7.50 88.43 88.43
Celly

59 |Tourizm 0.00f. 0.00 .00 59,75 46.21 105.96 103496
Kolbhorok & Gther m“::

60 Minority Languages 0.00 0.00¢ 0.00 ‘ 7.55 Q.00 ?.55 7.00

Gl |Welfare of OBCs Q.00 D.00 0,00 . 48406 104.76 389.42 58242
GRAND TOTAL : Z1605.17| 11364.44| 32969.61] 192637.13] 100814.84 293451.87] 336121.50

0
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STATEMENT OF OBJECTS AND REASONS

This Bill is introduced wunder Article 206 of the
Constitution of India to provide for the appropriation out of the
Consolidated Fund of the State of Tripura of the moneys
required to meet the expenditure of the Government of Tripura
for the period from 1st April 2016 to 30% June 2016 for the
financial year 2016-17. '

(BEEANULAL SAHA)
Finance Minister
Tripyra
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TECHNICAL REPORT

This is Money Bill within the meaning of Article 199 of
the Consﬁtution of India.

The Bill attracts the provisions of Article 207 of the
Constitution of India. Therefore, recommendation of the
Governor is necessary for both introduction and consideration

of the Bill in the Tripura Legisiative Assembly.

The State Legislature has exclusive power to enact a law

on the subject. |

Printed at the Tripura Government Press, Agartala. 8




